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FOURTEENTH KERALA LEGISLATIVE ASSEMBLY
Tenth Session
BULLETIN—PART I
(Brief Record of Proceedings)

Wednesday, March 28, 2018
No. 123
The Assembly met at 8.30 a.m. with Mr. Speaker in the Chair.
Questions:

Four gquestions in the list of questions posted for the day were answered
orally.

Adjournment Motion:

After hearing the Minister for Public Works and Registration on behalf of
Chief Minister, the Speaker withheld consent to the moving of an adjournment
motion given notice of by Shri K. Muraleedharan and two other Members
regarding the serious situation reported to have arisen consequent oo the murder of
Rajesh, a former radio jockey by quotation gangs and failure to contol the
quotation-goonda outfits by the Government which created the alleged
apprehension and insecurity among people.

In protest against the attitude of the Government in the matter in Members
belonging to the Opposition staged a walkout.

Calling Attention:

(1) Shri Chittayam Gopakumar called the attention of the Minister for Labour
and Excise to the necessity to solve the financial crisis being faced by the
Kerala Agricultural Workers' Fund Board. The Minister for Industries, Sports
and Youth Affairs on behalf of Minister for Labour and Excise made
a statement thereto.

(2) Shri Sunny Joseph called the attention of the Minister for Public Works and
Registration to the necessity to solve the hindrances in the construction
activity of Kootupuzha bridge in the Thalassery-Mysore inter-state highway.
The Minister made a statement thereto.
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Matters raised under Rule 304:

The matters raised under Rule 304 are listed below:
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The Ministers made statements on the respective subjects,




Papers laid on the Table:

The following answers along with delay statement as per Rule 47 (2) were
laid on the table:

Ifsg::iz:;;f Session Question Number

13 4 |629

13 6 |747

i3 11 173

13 12 |33, 2409

13 14 |2827,5234

13 16 |181

14 4 3869

14 5 5021

14 7 123, 1115, 3238

14 9 1, 18, 111, 146, 238, 458, 1334, 1881, 1896, 1920, 1927,
1944, 1972, 1973, 1983, 2200, 2221, 2232, 2249, 3111,
3217.

Presentation of Report;

The Eleventh Report of the Business Advisory Committee was presented,
Consideration of Report:

The Eleventh Report of the Business Advisory Committee was considered
and adopted by the House.

nweriig (i)




Statement under Rule 300:

The Minister for Forest, Animal Husbandry and Zoo made a statement under
Rule 300 regarding the financial assistance to the dependants of those who died in
attack from wild animals.

Legisiative Business:
L i ideration t i r
Subject C .

(1) Shri Kadakampally Surendran, Minister for Co-operation, Tourism and
Devaswoms moved the motion that the Kerala Co-operative  Societies
(Amendment) Bill, 2018 as reported by the Subject Committee be taken up for
consideration.

Shri Adoor Prakash moved an amendment to circulate the Bill for eliciting
public opinion and Shri D. K. Murali moved another amendment t0 recommit the
bill to the same Subject Committee and spoke,

After the reply by the Minister, the amendment moved for eliciting public
opinion was declared lost. The amendment moved to recommit the bill to the same
Subject Committee was withdrawn by the leave of the House. The Bills were then
taken up for clause by clause consideration and passed without any amendments.

(2) Shri A. K. Saseendran, Minister for Transport moved the motion that the
Kerala Road Safety Authority (Amendment) Bill, 2018 as reported by the Subject
Committee be taken up for consideration. Shri K. Rajan moved an amendment to
circulate the Biil for eliciting public opinion and Shri Abdul Hameed. P. moved
another amendment to recommit the Bill to the same Subject Committee. After the
reply by the Minister for Transport the amendments moved were withdrawn by the
leave of the House. The Bill was then taken up for clause by clause consideration
and passed with the following amendments.

Preamble

DEDILIQUIOINAIOHNE " FRYQAICTNDDIFIDI"  ag)m  AUISFMDalddo
" G0 QoITD S WINBaIme" I ANGS” GalBeR,




Clause 2
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Motion for consideration and further stages of the Kerala Fiscal Responsibility
(Amendment) Bill, 2018.

DR . T. M. Thomas Isaac, Minister for Finance and Coir moved the motion
that the Kerala Fiscal Responsibility {Amendment) Bill, 2018 be taken up for
consideration,

The following Members took part in the discussion:
Shri P. K. Sasi
Shri N. Samsudheen
Shri Chittayam Gopakumar
Shri €. K. Namu
DR. N, Jayaraj
Shri K. Dasan
Shri Remesh Chennithala Leader of Opposition

DR. T. M. Thomas [saac, Minister for Finance and Coir, replied to the
points raised during the discussion.

(In protest againsi the reply by the Minister, the Members belonging to the
opposition boycotted the rest of the business).

The Bill was then taken up for clause by clause consideration and passed
with the following amendments:
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The House adjourned at 4.21 p.m. to meet again at 8.30 a.m. on Tuesday,
April 3, 2018.

V. K. Babu Prakash,
secretary.




